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EXTENSION OF TIME FOR PRESENTATION OF

REPORT OF JOINT COMMITTEE

SHRI SHRI CHAND GOYAL (Chandi-
garh) : I beg to move :

“That this House do further extend the
time appointed for the presentation of
the Report of the Joint Committec on the
Bill to define and amend the law with
respect to the liability of the Govern-
megt in tort and to provide for certain
matters connected therewith, upto the
31st March, 1969.”

MR. SPEAKER : The question is :

“That this House do further extend
the time appointed for the presentation of
the Report of the Joint Committee on the
Bill to define and amend the law with
respect to the liability of the Government
in tory and to provide for certain matters
connected therewith, upto the 3lst
March, 1969.”

The motion was adopted

PATENTS BILL

EXTINSION OF TIME FOR PRESENTATION OF
RerorT OF JOINT COMMITTEE

SHRI R. BARUA (Jorhat) : T beg to
move ;

“That this House do extend the time
appointed for the presentation of the
Report of the Joint Committee, on the
Bill to amend and consolidate the law
relating to patents, upto the 31st March,
1969.”

MR. SPEAKER : The question is :

“That this House do extend the time
‘appointed for the presentation of the
Report of the Joint Committee on the
Bill to amend and consolidate the law
relating to patents, upto the 31st March,
1969.”

The motion was adopted.
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MR. SPEAKER : Just now something
has come, it seems. I have not seen. I
will be able to give some information a
little later,
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MR. SPEAKER : I will sce. Mr. Fer-
nandes, what I say is this. I am told, this
has come, after I came to the Chair. I
will look into it first. Let me sce what the
Government has to say, what the informa-
tion is and all that. And then T shall be

able to give you better information. Then
we shall see.
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